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ment have to take action, but the question
is whether 1 know about it. I can know
only when the Chief Election Commissioner
submits his reports.

SHRI NAMBIAR : It will reach him
after the 1972 elections.

Bye-Elections to State Asscmblics and
Lok Sabha

+

SHRI R. V. NAIK :

SHRI J. MOHAMED IMAM :
SHRI S. K. TAPURIAH :
SHR1 HARDAYAL DEVGUN :

Will the Minister of LAW AND
SOCIAL WELFARE bc plascd to state :

(a) thc total number of scats in the Lok
Sabha and the Statc Asscmblics for which
bye-clections have not becen held uptil now ;
and

(b) the rcasons for dclaying byc-clections
in these constitucncics ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 YUNUS SALEEM) : (a) Four byc-
clections arc pending in thc Lok Sabha and
39 byc-clections in thc Stale Legislative
Asscmblies.

(b) Statements showing thc number of
vacancies, and action taken to hold the
byc-eleetions to fill up thosc vacancics arc

*543.

placed on the Table of the House. [ Placed
in Library. See No. LT-386/69]
SHRI S. K. TAPURIAH : 1 do not

know whether you want us to believe in the
statcment that has been supplied to us...

MR. SPEAKER : It is left to the
hon. Member.

SHRI S. K. TAPURIAH : It mentions
thc name of a State and a constituency and
says, that the date of vacancy was 12.10.1969,
and the reason for vacancy was death. 1 do
not know whose murder he is contemplating.

THE MINISTER OF LAW AND
SOCIAL WELWARE (SHRI GOVINDA
MEAON) : 1l is a typing mistake for 1968.

SHRI S. K. TAPURIAH : At pages
4 and 5 of the statement, we find a reference
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to the Tonk and Nasirabad constituencies in
Rajasthan. In regard to Nasirabad, it has
been stated :

Bye-election scheduled to be held
towards the end of 1968 had to be post-
poned on account of famine conditions.
It is now proposed to held the bye-
election in the first weck of May, 1969,

] do not know whether the Central
Government or the Rajasthan Government
or the Election Commission thinks that the
conditions of famine no lobger exist in
Rajasthan or they think that there is food,
fodder and watcr available in plenty ?
In view of the scarcity conditions still
continuing therc and in view of the fact
that thc Governmcnt therc is spending a
largc amount of moncy for providing relief
mcasures, rclief works etc.  which might, and
which have in the past been known to,
influence the clection results, will the Central
Government ask thc Election Commission
not to hold thec byc-elections till those
conditions arc over, that is, till Septcmber or
October, 1969 ?

SHRI GOVINDA MENON: We do
not geucrally direct the Chief Election
Commissioner in thcse matter. The Chief
Elcction Commissioner is the authority under
the Constitution for these matters, and he
has fixed May, 1969 as the timc at which
clections to the Nasirabad constituency will
hec held in Rajasthan. We do not propose
to interfere with his decision.

SHRI S. K. TAPURIAH : If the reason
for delay had been specified as non-availa-
bility of elcctoral rolls or something like
that, we could have understood. But here
the rcason has been given as faminc condi-
tions. Thosc conditions still exist and they
have not becn rcmoved, and, therefore, it is
perfectly proper for them to give advice and
takc any decision in this rcgard.

SHRI RANGA : About a million people
arc on the relicf rolls.

SHRI S. K. TAPURIAH : The hon.
Minister has not replied to my question.

MR. SPEAKER :
further answer.

I think he has no

SHRI GOVINDA MENONM : There 18
no question of interfering with his desision.
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SHRI S. K. TAPURIAH : He can give
advice to the Chief Minister...

SHRI GOVINDA MENON : 1 am sure
he would have consulted the Chief Minister.
MR. SPEAKER : He does consult the

Government or the Chief Minister of the
State.

SHRI SURENDRANATH DWIVEDY :
They may not interfere. But who is to reply
on behalf of the Election Commissioner ?
What they tell him or do not tell him we do
not know, but the hon. Minister has to answer
here on behalf of the Election Commission.

SHRI GOVINDA MENON : The Chief
Election Commissioner has reported that on
account of famine conditions, thc election
was postponed to May, and as stated by you,
he would have consulted the State Govern-
ment. In the matter of elections to the State
Assembly, the conditions in the constituencies
and in the State are taken into account after
consultation with the State Government.

SHRI RANGA : But he can send this
information to the Election Commission.
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SHRI GOVINDA MENON ; That does
not arisc out of the main question. Two
or threc days back, 1 read a report in the
ncwspapers about a High Court decision in
which the returned candidate was Mr. D. P.
Mishra. T have not been able to get a copy
of the decision of the High Court within
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these two or three days.
can say.

That is all that I

SHR1 SRADHAKAR SUPAKAR: A
number of seats in the J & K Assembly has
remained vacant for a long period. Why is
it that care is not taken to fill up the
vacancies within six months ? The reason
offered here for not filling up the vacancies
is that it could not be held in November
‘68 besause of Ramzan. Why is it that the
bye-elections could not be held before
Ramzan, and these things are allowed to
drag on for a period of a year or more ?

SHRI M. YUNUS SALEEM: In
Jammu and Kashmir, from November to
April, it is not possible to hold elections on
account of thc severe cold and snowfall.
Therefore, the bye elections would take place
after April.

SHRIMATI GAYATR! DEVI: Apropos
Rajasthan, it was stated because of famine
conditions, the bye-election to fill up the
Nasirabad seat and the Tonk seat could not
take place as scheduled in 1968 and would
now be held in May 1969. May I point out
that the MLA for Nasirabad died in July
and in Jalore, Pali district, the MLA died
a month earlier. The bye-election for the
latter seat took place in November. In
Nasirabad, there ,is no famine :; neither is
there famine in Tonk. But in Jalore which
was already declared as a famine area, the
bye-election took place. How did this
happen ?

Another thing. As far as the Election
Commission is concerned, it is stated that
they consult the local government to find out
if it suits their climate. Does that mean
the climate of the ruling party ? Because
in Nasirabad the seat has been lying vacant
since July 1968 and there is no famine there,
whereas in Jalore, where the vacancy occurred
a month earlier, the bye-election took place
in November under famine conditions. So
this explanation does not make any sense.

SHRI GOVINDA MENON : Regardiog
famine conditions in Rajasthan, I will attach
great weight to what the hon. lady member
says. But then the report I have received
with respect to thc Nasirabad bye-clection
is that the vacancy arosc on 8-7-68, the bye-
clection was to be held towards the end of
1968—that was thc datc fixed by the Chief
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Election Commissioner—but had to be post-
poned on account of famine conditions.
Representations should have been made to
him by the State Government.

Then the question was asked whether the
State Government meant the ruling party.
Should I say that governments in India are
run by political parties ?

SHRIMATI GAYATRI DEVI: How
did the Jalore bye-election take place under
famine conditions ?

SHRI BAILRAJ MADHOK : Nasirabad
is not declared a famine area. So how could
bye-election there be postponed on the
ground of existence of famine conditions ?

That was the question.

SHRIMATI GAYATRI DEVI: How
did the bye-election take place in Jalore
which was already declared to be under
famine conditions ?

SHRI GOVINDA MENON : Regarding
this matter, I shall make enquiries and give
the information.
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MR. SPEAKER :
He will make note of it.

It is a prarthana.

. SHRI HEM BARUA: Has the atten-
tion of Government been drawn to a
statement made by Shri D. P. Mishra that
he would ask the Election Commission for a
waiver of his disqualification that has been
imposed on him recently, and that it would
be granted ? This shows that he has a lot
of political pull. Will the hon. Minister see
that Shri Mishra is not allowed to east
#spersions on the integrity of the Electiop
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Commission and is not allowed to have any
political pull anywhere ?

) SHRI GOVINDA MENON : 1 hope,
Sir, Chief Election Commissioner will rise
above political pulls and do his duty.

SHRI RANGA : Let us hope so.

SHRI AMRIT NAHATA : 1 would like
to know from the hon. Minister whether
actue drought and famine conditions are
taken into consideration or not while deciding
the poll dates or whether the climate in Spain
is taken into consideration.

MR. SFEAKER : That is no question.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) No,
Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.
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